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CENTRAL ADMINISTRATIVE TRIBUNAﬁ,EUCKNOW BENCH
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Lucknow this, the 24th déyof Nov.,1994
i
579/92 )
;
HON. MR. JUSTICE B.C. S%KSENA,V.C.

J
HON. MR. V.K. SETH,MEMBER(A)

vl

Krishna Murari, aged abnout 22 years son of
il

Sri Bansari Lal, resident ofﬂvillage Banwari Purwa,
P.O. Rura, District Kanpur Déhat.
j
F Applicant.
By Advocate Shri R.K. Yadavj
versqL
Union of India t%rough the Secretary,

1

1.
Ministry of Defence,New Dé%hi.
2. The Dy. Director %f Military Farms head
Quartgrs, Central Command #ucknow.
i
3. The Officer Inc#arge, Military Farms,
~Lucknow. i
| Respondents.

L

By Advocate Shri A.K.Chaﬁurvedi.
O R|D E R

|
HON. MR.JUSTICE B. C. SAKSENA, V.C.
Jthe learned counsel for

We have heard
]

theparties. The applicaﬁt was engaged as.daily wage

. U )
labourer in theMilitary Farm. He alleges that he
v i
i
to duty on

been orally asked not to come
|

12.7.92. ]

In the counteﬁ affidavit it  has been

has

2.
indicated that the %pplicaht, with effect from
I

12.7.92, did not repért for duty on his own. The

applicant's engagemeqt was only for seasonal work.
f

In view of the stand?taken in the Counter Affidavit
. ™

the applicant, onhis own has not been report&d;

i
with effect from 12.&.92. There is no averment that
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|
the work and conduct of/ the applicant had

been unssatisfactory.We feethhat the interests of'
equity demands thaﬁthe respﬁndents be directed to

allow the applicant to joinﬂthe duty as dai%kwage

labourer which was his p%evious status .if he

reports within a period of iS days of the receipt

of copy of this order. The ciaim for regularisation
on th%ﬁasis of various circu?ar letters need not be
adjudicated at present in vﬁew of the fact that in
theCounter  Affidavit, tﬁe respondents have
themselves in paragraph 8 H%ﬁé indicated that the
applicant shall be consider%d for regularisation as
per seniority amongst ?casual workers/daily
labourers after fulfilment if the recruitment rules
like age 1limit, sponsori%g through empldéyment
exchange etc. against t?e availale permanent
establishment .We have néﬁanne%%f doubt that:he
respondents will not act i%the light of the stand
taken by them in thggforesa$d paragraph. In view of
the above, the O.A. is allowed with the
direction that if the applicant reports for duty
within 15 days from the date of receipt of copy of
this order, the respondent% shall alow him%o join

/
. |
duty as a daily labourer. qo order as costs.
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W S Bhaloe

MEMBER (A) VICE CHAIRMAN.

Lucknow: Dated: 25.11.94
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